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2. GavemnwntAyuivadicCollege, 
Trippunilhura. (Emakulam).

3. Vaidyarathnam Ayun̂ ed Col­
lage, Thaikkattussari, OHur, 
Trichur District.

4 .' Vaidyarathnam P.S. Varrier 
Ayufveda College. Kottakkai, 
Malappurain DistricL

(e) There is already provision lor train­
ing in surgery in the syllabus prescribed by 
the Central Council of Indian Medicine.

[Transkition]

FacilitiM to Textile Workers

*132. SHRISATYANARAYAN JATIYA: 
WiM the Minister of TEXTILE be pleased to

(a) wtiether Government propoSb to 
undertake a review of iKMJSing, medical treat­
ment. education and other facilities available 
to textile workers in the country;

(b) rfso the details thereof; and

(c) the time by whwh the outcome of the 
review and the steps contemplated thereon

THE MMISTER OF TEXTLES AND 
FOOD PROCESSMG MOUSTTUES (SHRI 
SHARAD YAOAV): (a) No. Sir.

(b)and(c). Do not arise.

[EngSsMl

Empkiyoos Provklsnt Fund Anwfs

M33. SHRI HANNAN MOLLAH: Will 
the Minister of LABOUR be pleased to state:

(a) how much money is outstanding 
from companies to the employees provident 
fund;

(b) how many companies are defaul­
ters; and

(c) what action has been taken to re* 
cover the outstanding amourrt?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Accoiding to availabie informa­
tion, a sum of Rs. 217.83 crores was due 
from the un êxempted and exempted estate 
Itshments on account of provident fund ar> 
rears as on 31st March, 1989, as per the 
details below:—

Ato. ofdefatMng Rs. incnxBS
estabSshments

Unexempted establishments 11,421 88.27

Exempted establishments 164 1 2 9 ^

Total 11,565 217.83

(c) The action taken tiy the E.P.R 
authorities was as follows:—

(i) Revenue Recovery Certificates 
have been issued in 6018 cases


